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CUSTOMS, EXCISE & SERVICE TAX APPELLATE TRIBUNAL
38,MG Marg Civil Lines,Otd Red Building,Attahabad-21 1601
Regional Branch, Alahabad
Dated: 05/12/2016
To
Appellant as pes address in table below
Respondent ag per address in table below
Final Order No. STIA/T1104/2016-CUIDB] dated 28/11/2016
| am direcied 16 ransmit herewith a certificd copy of order passed by the Tribunal under section 03(3) of the
Fiuatee Act, 1994 refating 1o Service Tax Act, 1994, . ;

Asstt, Registrar
Application Appeal Name and Address of Appellant
STy S0607/2014 ST/50552/2034 KANTA INCORPORATION
LFVTOR96,GERTA NAG AR
KANPURLLP Y
Name and Address of F
Respondent
COE, & ST-KANPUR
117 .SARVODYA
MNAGAR, KANPUR,
UTTAR PRADESH-2080065

V. Lakshmi Kumaran, ALD
31AS OPP AUTO SALES, COLVIN
ROAD, LOHIA M ARG ALLAHABAD-
211001
4 Bar Association, CESTAT, Aliahabad

5 hrector Puldications, Customs, Bxcise. LP, Estate, el

6 M/s Centax Publications Py, Lid., 1512-1, Bhishm piramiah Marg, New Delhi-3

7 Company Law Inatitite of Tndia Py, Lid., Ne.2 {old ne.36), Vaithyaram Sureet, T. Nagar, Chennai-17
8§ Tanmann Allied Service Put. Lad, 58732, New Hohtak Rogd, New Delhi 110065

g L AWCRUN Advisors P Lad, AW Touse, 1-8, Sperar- 10, Faridabad 121003 (Haryana)

Yo TaxindiaOniine.com Pyt 1.4d., 2nd Floor, Vasan Arcade, Vasant Kunj, New Delli - 110070 ©
11 Mark Professional Services Pyi, Lid., 108, Evercst Block, Aditya Enclave, Hyderabad — 38

12 The ICFAL society, 52, Nagarjuna Hill,Punjagutia i-lydei‘abad.-SOOOSZ
13 WS Kaowledge Processing Pyl !ld.(taxm;mt-’igc:mcmindia.c()m),}"F—I9,lsl Floor,Cross River Mall,CBD

Crovad Near Karkardoema Court,Detli- 1032
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IN THE CUSTOMS, EXCISE & SERVICE TAX APPELLATE
TRIBUNAL

REGIONAL BENCH : ALLAHABAD
COURT No. |

(e APPEAL No.8T/50552/2014-CU[DB]

Y
(Arising out of Order-in-Appeal No.55-ST/APPL/KNP/2013 dated
31.10.2013 passed by Comumnissioner (Appeals} Central Excise & Customs,

Kanpur}

M/s Kanta Incorporation Appellant
Vs.

Commissioner of Central Excise, Kanpur Respondent
Appearance; .

Shri Atul Gupta & Shri Ashish Kumar Shukla, Advocates  for Appellant
Shri Rajeev Ranjan, Joint Commissioner (AR) for Respondent
CORAM:

Hon’ble Shri Justice Dr. Satish Chandra, President
Hon’ble Mr. Anil G. Shakkarwar, Member (Technical)

Ir..;.!-
\ Date of Hearing ~ ©  28/11/2016
Date of Decision 28/11/2016
Final ORDER NO.. 14104 [ 9.an6.
Per: Dr. Satish Chandra
The present appeal is filed against the impugned Order-in-
Appeal No.55-ST/APPL/KNP/2013 dated 37 102013, wherein the
e
appeal was dismissed in lemini, as the appellant has&lcd to depositup
to 50% of the adjudgéd dues within the stipulated time. The
Commissioner (Appeals) has not decided the appeal on merits. This
Tribunal vide the stay order No. 70304/2016 dated 25.07.16 has

1

waived the condition of pre-deposit.
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7 AFPEAL Na.ST/ 50552/ 2014-CL{D1)

We beard shri Al Gupta learned Advocate for the appellant

and shri Rajeev Ranjan learned A.R. for the department.

L

From the mmpugned order, it appears that the Commissioner
(Appeals) has not decided the appeal on merit and that he has
dismissed the appeal of the appellant in lemini for want of pre deposit.

Therefore, we remand the matter back to the Commissionqr

(Appeals), to decide the appeal on merit without insisting 'O'IZ
predeposit. It is expected from the commissioner to provide an
opportunity of he-éring to the appellant, as per law, The appeal filed by
the appellant is allowed by way of remand. -

{Dictated in Court)
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{lustice Dr. Satish Chandra}
Member (Technicat) President
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